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Heapd Mr.B2,3,Patnaik,leain ed counsel
for the 2 7‘4“ ant and Mr.P.K. Mishra,lear n e
. Asc for the Respondents. It is su omitted by
%
leamned counsel for the applicant that he does
not want to pursue this 0,3, In View cf this,
the O.A, is dispcsed of as not deing pressed,
F‘“Q‘Q'Q eSSy ﬁ‘*ﬁv@ 4\
R{Qbﬁ\ WCe-3h W
Y
= ,‘\\\K& ‘\—Q g:::\\M o\
Memo g (Jud

AU
= <=3
\ c\\\\ﬁ'\ _




